Data to be submitted on the CIMS portal

Annex|

Sl.

No.

Name of
the DLA

Name of the
owner of DLA
(Self-owned/
name of LSP in
case DLA is of
LSP)

Available on
(Website/
Name of app
store)

Link to DLA#

Name of
Grievance
Redressal

Officer

Email id of

Grievance

Redressal
Officer

Telephone
number of
Grievance
Redressal
Officer

Mobile number of
Grievance
Redressal Officer|

Website of RE

*Each DLA to be reported as a separate line item. In case any DLA is available on multiple app stores, each entry is required to be reported

separately with specific links to the DLA on the app store

#In case DLA is a website, provide link to the website, or in case DLA is an app hosted on one of the app-stores, provide the link of the DLA

on the app-store
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